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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

7.0RDER Di. 20, 2,2001.

Heard Mp.D,P.Dhalsamant, Learned counsel
for thepetitioner and shr A,K,30se,learmed sSniox
Standiig Counsel for the Respondents, It is submﬁted
by learned counsel for the petitioner that the
Tribunal in thelr interim opder dt, 23.1.1996 had
directed that the applicant should be reinstated in
service and accordingly, the applicant has #n the
meantime been reinstated in service in pursuance of
the above orler dt,23.1,199%.1It is submitted by
learned counsel for the petitioner that in view 0f

che fact that the applicant has been reinstated in
service he does not want to pu'rsue this C,A, In view

of this ghe OA is dispesed 0f as not being pressed.
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